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STATEMENT RE: SALE OF TICKETS
OF ASIAD TO MEMBERS OF PAR-

LIAMENT

THE MINISTER OF STATE IN THE
MINISTRY OF SUPPLY AND REHAB-
ILITION (SHRI BUTA SINGH): Mr
Deputy-Speaker, Sir, I am grateful to the
hon. Members of both the Houses for
showimg keen interest in the Ninth Asian
Games to be held from 19th November.

The question relating to the sale of
ticketg to the hon. MPs to enable them
and their family members to witness the

SRAVANA 16, 1904 (SAKA)

Tickets to M.Ps. 146~

(Statt.)

Games, has been engaging the attention
of the Organising Committee and the
Parliamentary Forum of Sports. The
hon, Chairman, Rajya Sabha, hon. Spea-
ker and you, Sir, have been taking keen
interest in the subject. You have been
very kind to give me a patient hearing
and you have listened to various problems
connected with the issue.

Sir, only just now, in your Chamber a
meeting was held with the Members of
the Parliamentary Forum of Sports. It
has been decided in that meeting that
the plan for sale of tickets of ASIAD to
the MPs will be finalised on tenth i.e.
Tuesday. Thereafter, the tickets will be
sold in a manner and on dates to be

announced Jater.

As on today, no ticket will be sold on
9th August as announced earlier.

17.51 hrs.

PUBLIC WAKFS (EXTENSION OF
LIMITATION) (DELHI AMENDMENT)

BILL—Contd.
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MR. DEPUTY-SPEAKER: Now, Mr.
Ratansinh Rajda may spcak.

(Interruptions)

MR. DEPUTY-SPEAKER: We are
going to pass thig Bill. Then only we are
going to adjourn. The Businesg Advi-
sory Committec has already decided. It
has been announced also.

SHRI RATANSINH RAJDA: (Bom-
bay South): Sir, near chaotic conditions
prevail in India with regard to Wakf
properties. That is the situation through-
out India. Sir, the present amending Bill
has been brought about to extend the
limitation because formerly it wag up to



~ properties

~— years they have been
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31.12.1980. Now, unauthorised occupa-
tions are on a very large gcale as far as
wakf properties are concerned. To en-
able the recovery of those unauthorised
possessiong and to enable them to file
suits for the recovery, this amendment
thas been brought about and it is 2 com-
mendable step taken by the Government.
The only thing ig that the various spee-
chég that have been made here bring one
thing to light and that is whether this
Government has got a resolute will, a
-determination to see that a comprehen-
sive Bill is brought about and all the
injustices done so far, which have ac-
cumulated all these years, are put {o a
naught and justice ig done as far as all
those wakf properties are concerned.
Sir, unauthorised occupations of Wakf
are on a very large scale.
Unfortunately in a place Jike Delhi, the
«Capital of India, the survey work is not
complete. We do not know how many
properties are there, what ig their total
value or what will be the total valuation
of all theie properties. It may amount
to crores of rumees and in the absence
of any survey, onc does not know what
is happening to  yll those unauthorised
occupations. Nobody ig challengidg these
iwnauthorised occupants and they run
away with their mischief. All these
the beneficiaries
withow any legal title to all those pro-
perties and for that it is very much ne-
cessary to regulate and to extend the
period of limitation o that we get these
properties. Ip is necessary that this limi-
tation is extended so that within the
nekt five years up to 1985 we will cope
up with the situation and all these pro-
perties which are under unauthorised oc-
cupation are recovered, their possesston is
taken back and recovery is effected from
the clutches of unauthorised occupants.

18.00 hrs,

Sir, T think and I hope that this
would be the last extension and during
this period, the Government will be able
to cope up with the gituation and for
that energetic and vigorous gteps will
have to be taken. T hope, this would
be the last amendment which will solve
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this nroblem to the satisfaction of the
minority community in this country.

MR DEPUTY-SPEAKER: Shri Jami-
Jur Rahman.

(Interruptions)

MR. DEPUTY-SPEAKER: 1 am going
to call all of you. W, arec going to
complete this Bill and then only, we will
adjourn.

SHRI JAMILUR RAHMAN (Kishan-
ganj): Hon. Deputy Speaker, Sir, are
you poing to extend the time?

MR DEPUTY-SPEAKER. It ig already
extended. We are going to complete
this Bill. All Members whose names are
before me will be called to speak, except
Shri Sunder Singh because his name is
not here!
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P A6 TE' AT § | TaE & Hal-
fa= 9T IIT :-

“(a) “beneficiary” means a person
or object for whose benefit a wakf is
created and include religious, pious
and charitable objects and any other
objects of public utility sanctioned by
the Muslim law;”

TwE 9 fear 7 -

“(i) Any person who has a right to
worship or to perform any religious
rite in a mosque, idgah, imambara,
dargah Khangah, Magbara, grave-yard
or any other religious institution cen-
nected with the wakf or to participate
in any religious or charitable institu-
tion under the Wakf;"”
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MR DEPUTY SPEAKER: When a
comprehensive Bill comes, you must give
sufficient time for that. You are ex-
hausting everything on this occasion.

SHRI JAMILUR RAHMAN: You
must allow me at least 45 minutes. I
pray God that you ghould be in the
Chair on that particular day when that
comprehensive Bill comes.
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MR DEPUTY-SPEAKER: You are a
part and parcel of the Indian nation. No
question of eliminating.

SHRI JAMILUR RAHMAN: Yes; I
claim it. My father claimed it and his
father claimed - it. My son also Wwill
claim 1t.
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objects of public utility sanctioned by
the Muslim Law;”

-2 =¥ 5

“(i). Any person who has a right to
worship or to perform any religious
rite in a mosque, idgah, imambara,
dargah, Khangah, Maqbara ' grave-
yard .or any other religious institution
connected with the wakf er to partici-
pate in any religious  or charitable
institution under the Wakf;" .. aa aca.
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MR. DEPUTY-SPEAKER: When =a
comprehensive Bill comes, you must give
sufficient time for that. You are exhaust-
ing everything on this occasion,

SHRI JAMILUR RAHMAN: You
must allow me at least 45 minutes. 1
pray to God that you should be in the
Chair on that particular day when that
comprehensive Bill come.
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MR. DEPUTY-SPEAKER: You are a
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SHRI A. A. RAHIM: Sir, The hon.
Members who spoke, had the full realiza-
tion of the importance of the Bill, and
have given me full support in respect of
this Bill. I take this opportunity to thank
the Meinliers at the outset.

Many of the learned Members expressed
their feelings about the present state of
affairs; un they have got an opportiunity
to ventlinfe the position regarding Wakf
propertits and certain Wakf Boards. They
sopke al 1ingth about alienation, encroach-
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ment and mismanagement of properties.
There was a long discussion about Wakf
Board properties as such; but those discus-
sions are not really directly related to this
Bill. The Government will take due note
of the suggestions, and will definitely try
to improve the administration.

The amendment of the Wakf Act is al-
ready on the anvil, and will be presented
to Parliament this year itself. At that
time, these points can. be discussed in de-
tail. By amending the Act, the present
state of affairs can be improved.

There was criticism about the neglect
by the authorities, in restoring Wakf pro-
perties. I am not having the details of
other States; but I am having certain sta-
tistics regarding the Delhi Wakf Board’s
working in this regard. The Delhi Wakf
Board filed 577 cases during the five years
from January 1976 to December 1980,
with the following break-up:

1976 4 16
1977 da 3
1978 ., 40
1979 = 34
1980 ., 484

Altogether 577. Out of the above cases,
157 cases have been decided, of which 108
have been decreed in favour of the Delhi
Wakf Board; and 49 cases have been dis-
missed. The Delhi Wakf Board has gone
in appeal in 49 cases which have been dis-
missed. And wheqn the Public Wakfs (Ex-
tension of Limitation) (Delhi Amend-
ment) Bill, 1982 is passed, the Delhi Wakf
Board proposes to file about 300 more
cases for recovery of the possession. As
the survey of thc Wakf properties is con-
tinuing, the number of such cases may
again increase.

I take this opportunity to assure the
Members that the survey will be expedited,
and will be completed soon.

Regarding Burney Committee Report,
the Conimiltee submitted its Report in
1976 and in all considered 209 properties.
The Government is considering the imple-
mentation of the Report in phases. You
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will appreciate that there are legal com-

plexities involved. These have to be re-
solved in the first instance. I can say that
something tangible, something positive will
be done in this regard. I am expecting
gooperation from the members. This Bill
is only a step to restore the properties and
to protect them and to restore them to the
rightful owners.

With these words, 1 move that the Bill
be taken into consideration.

MR. DEPUTY-SPEAKER: The ques-
tion is;

“That the Bill further to amend the
Public Wakfs (Extension of Limitation)
Act. 1959, 'as in force in the Union ter-
ritory of Delhi, as passed by Rajya
Sabha, be tal :n inio consideration.”

The motion was adopled.

MR. DEPUTY SPEAKFR: The House
will now take up clause-by-clause conside-
ration of the Bill.

SRAVANA 16, 1904 (SAKA)
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MR. DEPUTY SPEAKER: The ques-
tion is:

“That Clause 2 stand part
Bill.”

of the

The motion was adopted.

Clause 2 was added ro the Bill.

Clause 1, the Enacting Formula  and
the Title were added to the Bill.

SHRI A. A. RAHIM: I beg to move:

“That the Bill be passed.”
MR. DEPUTY SPEAKER: The ques-
tion is:
“That the Bill be passed.”

The motion was adopted.

MR. DEPUTY SPEAKER: The House
stands adjourned to meet at 11 A.M. on
Monday, the 9th August 1982,

19.57 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Monday, August 9, 1982/
Sravana 18, 1904 (Saka).



